LOK SABHA DEBATES

LOK SABHA

Mond 1y, August b, 1977/Sravana 17,
1899 (Saka)

——

The 1ok Sabha »iet at Lleven of the
Cloch

[MR SPrAKLR 1 the C han]

QUFSTION [0)3 PRIVILEGE
AGAINST  MINISTFR  ObF  IN
FORMATION AND BROADCAST-
ING AND CIIIEl FDITOR, NEWS
SERVICLS (} NOLISH),AIR

Mr SPFARFR  Onthe sth August
1977, Shrt K P Unnik 1shnangive notice
of a questt n of pnvilege agunst (1)
the M nsta of Int tmati n nd Brad
calmn% Shn L. K Advam and (2) the
Chuef T itor Nws Scrviees (I nglish)
All In hir Radio on the groundthatinthe
Enghsh Nuws Bulletin broadcast by the
All [ndia Radio at 9 00 P M on the 4th
August, 1977 st wissatl thusom oty
remarks made 1n the Ihuse on that day
were expunged by the Speaker whereas
none of hus remarks werc expunged

T referred the matter to the Minister
of Information and Broadcasting for his
commentsandalso called fora cipy ot
the transcript f the sard News Bulletin
broadcast by the All In lia Radn»

The Mimstry of Information and
Broadcasting has with the approval ot
the Mimster, informed mc #s follows

In the 9 PM Fnghsh bulletin
broadcast on August 4, 1977, the
followmg passage occuts at the
end of the news item pertaiung
to the discusstoninthe Lik Sabha
on the Congress mouonsecking to
disapprovethe conductofthe Home
Mimster

‘During the aunmomuous debate,

fresh charges were flung by Con-

ess members  Reacting sharp-

sy to one of these, Mr  Charan

mﬁh challenged the relevance
of the charge and offered to resy

if 1t 18 proved correct The

Speaker with hun and
cipeged e Conprem et

will speakon themotiontomorrow *

There 18 no doubt that All India Radio
hed erredinreporungtius particylar stem
From the uncrrected vopy of the day’s
procecdings of T ok Sabha 1t appears thar
the hon Spuaker has used the words, |
mdy cxpunge i Unfortunately, the
A TR Correspondent understood this t
be’Loapungent® It was 1ncuml ent on the
A TR Correspondent to have checked
with the cffiif Repotters bfore men
tioning anv cspunging® of remarks, I ut
n hi, anpxiety 1o beat the deadhine of the
man ¥4y PM Hmdi andy

PM BEnghih Nows Bulletins  th
ATR Cotrespondent overlooked  this
important prcaution

The mustahe was however, uminten
tional and s regictted  Switable instruc
tions are bung 1ssucd 10 ATR Corres
pondents to b mcre careful witha view
to ensunng, avorduice of recurrence of
such mustakes

Thete wis howeva no question of
any wilful misrcpresentaticn by A IR
Under these urcum tances 1t 18 reques
ted the Privilege Mouon may kindly be
dropped **

In view of the explanation and the
tegret expressed, 1 dechine to give my
consent under Rulc 222 of the Rulcs of
Procudure and € onduct of Business 1n
Lok babha The mattar is treated as
closed

I hopt the accredited Correspondents
in the Press Gallery, particularly the
Corr spondents of an official agency Iike
the All India Radi0, wil] be more careful
1n tuturc Whenever 1n doubt, they should
check up with the offical record
of the proceedings of the House

1104 hrs.
PAPERS I AID ON THE TABLE
NOTITICATION UNDER MOTOR VEHICLES
ACT AND A STATEMENT

THE PRIME MINISTER (SHRI
MORAR!I DESAI) I begtolay on
Tal

1) A copy of the Delhi Motor Vehcl
o Tlng (Amendment) Rules, 197;

2



3

7 Papers Laid

(Hindi and Enghish vemom% gub—
lished 5n-n'l_N ut;ﬁc;uon Igol ﬁ X .;le-tgt
~Tpt [1783,10n Del e
mg thepxsm February, 1977,
under sub-section ({} of section
133 of the Motor Vehicles Act,
1939 together withan explanatory
memorandum.

(2) A statement (Hindi and English
versions) showing reasons for
delay 1n laying the abuve Notifica-
tion,

{Placed 1n Library See N» LT-970/77]

NOTIFICATIONS UNDER ALL INDIA

Servicis AcT, 1951

g Wt (o7t wcw fag) wwaw
wgieg, & smoay wnn & wfew ool
qar wiafaaa, 1951 &1 @@ 3 W
Sqarr (2) & wewg freafafas
sftrgaam (fe aur wddt FwTT)
# uw oF g5 gaT 929 T @I
g

(1) wredfa saret dar (FT)
grar awge fAaw, 1977 WY foms
19 g, 1977 F W@ F WG
% wfugar wem @o @ fro
531(2) & wwifw g &

(2) o sorafas Aar (qat
7 gz gfralor) wmEEr awee
fafraw, 1977 o fiew 23 e,
1977 & Tommg ¥ wlagear

¥®Y Ao o o 940 ¥ wwfag
g E
{Placed n Library. See N» LT-971/77]

STATEMENT CORRBCTING ANSWER TO
UNSTARRED QUESTION NO 4874 DATED
26-7-1977 re ERECTION OF FFRTILIZER
PLANTS ON THE BASIS O COAL As A FEsp
STOCK AND PAPERS UNDER CoM-
PANIES ACT, BTC

‘THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H N. BAHUGUNA) : I beg to
lay on the Table—

(1) A statement correcting the reply
ven on the 26th July, 1977 to
nstarred Question No 4874 by

Shri eb P. Shinde regard-

AUGUST 8, 177 &

-d
-

Papers Lawd 4

ing erection of Fertilizer Plants
onthe bass of coal as a Feed Stock.
Placed sn Library See N.LT-
9721771

(2) A copy esach of the following papers
) (Ig?gdx and English versions)
under sub-gection (1) of section
619A of the Companies Act, 1956 ~—

()(a) Review by the Government
on the workingof the Hindus-
tan Petroleum Corporation
Limited, Bombay, for the year
1976

(b) Annual Report of the Hindus-
tan Petroleum Corporation
Limited, Bombay, tor the year
1976 along with the Audited
A and the cc s
of the Comptroller and

Auditor General thercon

{Placed n Library. See N> LT-973/77]

(u)(a) Review by the Govern-
ment on the working ot the
Bridge and Roof mpany
(India) Limited, Calcutta, for
the yiar 1974 §

(b) Annual Report of the Bridge
and Roof Company (India)
Limited, Calcutta, for the
year 1974 salong with the
Audited Accounts and the
comments of the Comptroller
and Audrtor General thereon

(m)(a) Review by the Government
on the working of the Bridge
and Roof Company (India)
Limited, Calcutta, for the
period from 18t January, 197§
to 315t March, 1976

(b) Annual Report of the Bridge
and Roof Company (India)
Limited, Calcutta, for the
period from 1st January, 1975
to 31st March, 1976 along with
Audited Accounts and the
comments of the Comptroller
and Auditor General thereon,

(3) Two statements (Hindt end Eng-
hish versions) showing reasons for
delay in laying the papers men-
tx&x;vcd at items (2) (n) and (u1)
above.

[Placed wn Library. SeeN» LT-974/77)
PAPERS UNDER COMPANIES ACT AND A
STATEMENT AND NOTIFICATION UNDER
EssaNTIAL ODITIES ACT
‘THE MINISTER OF AGRICUL-
ATION _(SHRI
SURJIT SINGH BARNALA): 1 beg to
lay on the Table—



